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   This application has been filed by the appellant- applicant 

for withdrawal of appeal arising out of Order-in-Appeal dated   

11.04.2017.   



- 2 - 
C/Misc/87143/2025 

2. In view of the reasons mentioned in the instant 

application, the application for withdrawal of appeal is allowed 

and the appeal is dismissed as withdrawn.  The cross objection is 

disposed of accordingly. 

(Dictated and Pronounced in open Court) 
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